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Order No.,l dated 27 12, 2002

On being mentloned by Shrl BJ.Xe
Mohanty, learned counsel for the Appllcant,
this matter has: come up to-day for cons iderati
in presence of Shri S.B.Jena, learned Addl.
Standing Counsel appearing on behalf ‘of
Union of India (on whom a COQy of O.A. had
already®been served) . 3 i »

Apolicant had gathered some evpeLlanﬂe
as substitute u.D.B.P.M. at Dakhlna Radasa B«0.
Now, he hdS apolled for the oost of G DS .Mail
Dellverer 1n reSpoct of Rench S.0.eBy £iling
the. present OrLglnal Apollcatlon under Section
19 of the AsT.Act, 1985, he has prdyéd for a -
dlrectlon to Respondents to glve due

consmderatlon to his case, by kee01mg in mind |
his past. experience, while recruiting persons
_under Annexure~1 dated 11.11.2002; as he has .
1already applied for the said post, within the
‘idate as: fixed under. Annexure-l.
.0 Having heard the. learned'counsels for:
1‘beth‘31des, this OsAs is disposed of,at the
stage of admission; with direction to
Respondents to give due consideration to the
case of the Applicant by keeping in mihd.his
past experience/of his working as substitate
EDBPM of Rakhina Radasa 3e0.

wkth the above observation and
direction, this O.A. is disposed of .”No'costs.

Send copies of this order, along with
gopies of this O.A. to Respondents. and free ,
copies of this order be also made available

to the counsels of both sides.




